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O R D E R 

22.07.2019   Learned counsel for the Appellant submits that the 2nd 

Respondent – ‘Tamil Nadu Mercantile Bank’ has filed an affidavit and stating 

that they are ready to consider the offer given by the Appellant.  It is submitted 

that the said 2nd Respondent – ‘Tamil Nadu Mercantile Bank’ has informed that 

the matter will be considered if a sum of Rs. 3 Crores be deposited by the 

Appellant.  However, nobody appears on behalf of the 2nd Respondent.  In the 

circumstances, we allow the Appellant to deposit a sum of Rs. 3 Crores in an 

Escrow Account within 4 weeks’ time and inform the 2nd Respondent – ‘Tamil 

Nadu Mercantile Bank’, who will consider the matter and submit if the offered 

amount deposited in Escrow account is acceptable. 

 Post the case ‘for orders’ on 26th August, 2019.   
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